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containing some proposals on electoral
reforms for soliciting the views of various
political parties, Election Commission,
Legislatures, etc. One of the proposals
contained in the working paper of the
Law Commission relates to deletion of
the provisions of ‘split’ and ‘merger’ from
the Tenth Schedule of the Constitution of
India.
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‘New Benches of Gujarat High Court at

Surat and Rajkot

1034, SHRI BANGARU LAXMAN:
© Will the Minister- of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government propose to
_ make justice available to the people at
the door-steps;

(b) if so, the details thereof;

(c) whether Government of Gujarat
have requested for establishment of new
benches of Gujarat High Court at Surat
and Rajkot;
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(d) if so, the details thereof; and
(e) by when a decision will be taken?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI M.
THAMBI DURAI): (a) and (b) The
matters relating to setting up of courts at
District and lower levels are the concern
of the respective State Government and
High Court in accordance with the
provisions of articles 233 and 234 of the

. Constitution of India.

(c) to (e) No porposal has been
received from the Government of Gujarat
in consulation with the Chief Justice of
the *Gujarat High Court in this regard.
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Setting up of a Supreme Court Bench in
Tamil Nadu

1035. SHRI S. AGNIRAIJ: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether a proposal is pending with

Government for setting up a bench of

. Supreme Court in South India preferably

[

in Tamil Nadu to case the work in Delhi;

(b) if so, what is the status of the
proposal; and .

1.
(¢) by when it is likely to be !
' implemented to benefit the public coming

from these far off places to plead their

cases in Delhi?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI M.
THAMBI DURAI: (a) to (c) According
1o Article 130 of the Constitution, the
Supreme Court shall sit in Delhi or in
such other place or placs, as the Chief
Justice of India may, with the approval of
the President, from time

appoint.

to time, .

3
No proposal has been received from ,

iwim— 1 | the Cheif Justice of India in this regard.
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